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Notification

The 24th February, 2011

No. 1—HLA of 2011/9.—The Haryana Legislative Assembly (Allowances
and Pension of Members) Amendment Bill, 2011, is hereby published for general
information under proviso to Rule 128 of the Rules of Procedure and Conduct of
Business in the Haryana Legislative Assembly :—

Bill  No. 1—HLA of 2011

THE HARYANA LEGISLATIVE ASSEMBLY
(ALLOWANCES AND PENSION OF MEMBERS)

AMENDMENT BILL, 2011

A

BILL

further to amend the Haryana Legislative Assembly (Allowances and
Pension of Members) Act, 1975.

Be it  enacted by the Legislature of the State of Haryana in the Sixty-
second Year of the Republic of India as follows:-

1. (1) This  Act may be  cal l ed  the Haryana  Legi s la t ive Assembly Short title and
(Allowances and Pension of Members) Amendment Act, 2011. commencement.

(2) The provisions of section 12 of this Act shall come into force at
once and the remaining provisions of this Act shall be deemed to have come into
force with effect from the 7th September, 2010.

Price: Rs. 5.00 (735)
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2. In the long title of the Haryana Legislative Assembly (Allowances
and Pension of Members) Act, 1975 (hereinafter called the principal Act), for the
brackets and words "(Allowances and Pension of Members)", the brackets, sign
and words "(Salary, Allowances and Pension of Members)" shall be substituted.

3. In the short  t i tle of the principal  Act, for the brackets and words
"(Allowances and Pension of Members)", the brackets, sign and words "(Salary,
Allowances and Pension of Members)" shall be substituted.

4. After section 2 of the principal Act, the following section shall  be
inserted, namely:—

"2A. Salary.-- There shall be paid to each member a salary of ten
thousand rupees per mensum.".

S. In section 3A of the principal Act, for the words "fifteen thousand
rupees", the words "twenty thousand rupees" shall be substituted.

6. In section 3B of the principal Act,  for the words "three thousand
rupees", the words "five thousand rupees" shall be substituted.

7. In section 3C of the principal Act, for the words "two thousand five
hundred rupees", the words "five thousand rupees" shall be substituted.

8. In section 3D of the principal Act, for the words, signs and figures
"Rs. 5,000/-", the words "ten thousand rupees" shall be substituted.

9. In sub -section (1) of section 4 of the principal Act, for the words
"twenty thousand rupees", the words "forty thousand rupees" shall be substituted.

10. In sub -clause (ii) of clause (b) of sub -section (1) of section 5 of the
principal Act, for the words "one thousand rupees", the words "one thousand five
hundred rupees" shall be substituted.

11. In sub -section (1) of section 7 A of the principal Act, for the words
"five thousand rupees", the words "seven thousand five hundred rupees" shall be
substituted.

12. In the principal Act, after section 8, the following section shall be
inserted, namely:—

"8A. Recovery of Government dues.— If any person to whom any
amount is admissible under this Act, has not paid to the State Government
any amount payable by him on account of any facility provided to him by
the State Government in his capacity as a Minister, Leader of Opposition,
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Speaker, Deputy Minister, Deputy Speaker, Chief Parliamentary Secretary,
Par li amentary Secre ta ry or Member,  then notwiths tanding anything
contrary contained in the sanction letter, agreement or mortgage deed, the
amount so due from him, may be recovered from the amount admissible to
him under  this  Act and if  no amount is admissib le or the amount so
admissible is insufficient, in that case, the amount so due, shall be recovered
from him or his legal representatives as arrears of land revenue.

Explanation.— For the purposes of this section, the word "facility"
means facility of whatever nature and includes house/flat building/purchase
advance ,  motor  car  advance,  medical  advance,  r ent  of Government
accommodation, State car, telephone/mobile phone or hospitality charges
given und er  the  pr ovi s ions  of the  Ha rya na  Legi s l a t i ve  Ass emb ly
(Allowances and Pension of Members) Act, 1975 (2 of 1975), the Haryana
Legislative Assembly (Facilities to Members) Act, 1979 (9 of 1979), the
Haryana Salaries and Allowances of Minister Act, 1970 (3 of 1970), the
Haryana Legislative Assembly Speaker 's and Deputy Speaker's Salaries
and Allowances Act, 1975 (3 of 1975) and the Haryana Legislative Assembly
(Medical Facil ities to Members) Act, 1986 (19 of 1986) and rules made
thereunder or instructions issued, from time to time." .

13. (1) The Haryana Legislative Assembly (Allowances and Pension
Members) Amendment Ordinance, 2010 (Haryana Ordinance No. 11 of 2010),
hereby repealed.

(2) Notwithstanding such repeal, anything done or any action takt‘
under the principal Act, as amended by the said Ordinance shall be deemed
have been done or taken under the principal Act, as amended by this Act.

Repeal and
saving.
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STATEMENT OF OBJECTS AND REASONS

Some allowances of the Members of Legislative Assembly and salary of
the Leader of the Opposition which are being provided under the provisions of
'The Haryana Legislative Assembly (Allowances and Pension of Members) Act
1975' were enhanced more than two years ago. Keeping in the view the rise in
cost of living and to deal with the problems of general public in the Constituency,
the Government has decided to enhance the Constituency Allowance, Sumptuary
Allowance, Office Allowance, Secretarial Allowance, Daily Allowance and Pension
of Ex-MLAs. Salary of Leader of Opposition is also being enhanced. Further it has
also been decided to insert a new provision for providing the salary to the Member
of Legislative Assembly.

At present some facilities in the nature of House Building Advance / Motor
Car Advance/ Rent of Government accommodation/medical advance/State Car/
Telephone/Mobile phones and hospitality charges are being provided to the
MLAs/Ministers/Speaker/Deputy Speaker/Leader of Opposition/Deputy
Ministers/ Chief Parliamentary Secretaries by the Government under various Acts/
Rules/Instructions. In some cases the recoverable amount, which is due on account
of any facility provided by the Government, can not be recovered from the amount
of allowances/pension admissible to him, in that position, it has been decided to
make provision in The Haryana Legislative Assembly (Allowances and Pension
of Members) Act, 1975 by inserting a new Section 8A after Section 8.

RANDEEP SINGH SURTEWALA,
Parliamentary Affairs Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of the
Constitution of India, recomended to the Haryana Legislative Assembly the
introduction and consideration of the Bill.

Chandigarh :
The 24th February, 2011

SUMIT KUMAR,
Secretary.
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FINANCIAL MEMORANDUM

The proposed enhancement of salary of Leader of Opposition, insertion of
a new provision of salary to MLAs and enhancement of allowances will entail an
extra expenditure of Rs.1,80,84,000/- per year on the State Exchequer is detailed
as under:-

1. Salary of Leader of Opposition Rs. 2,40,0001- Per year
Rs. 20000/ -to Rs. 40000/- p.m.

2. Salary of Member of Legislative Rs.73,20, 000/- Per year
Assembly (61 MLAs) Rs. 10,000/ -p.m.

3. Constituency Allowance from Rs. 54,00,000/- Per year
Rs.15000/-to Rs. 20000/ -p.m.
(All 90 MLAs)

4. Sumptuary Allowance of MLAs Rs.14,64,000/- Per year
Rs. 3000/ -to Rs. 5000/ -p.m.
(61 MLAs)

5. Secretarial Allowance of MLAs Rs. 36,60,000/- Per year
Rs. 5000/ -to Rs.10000/-p.m.
(61 MLAs).

However, the expenditure by enhancing the Daily Allowance of MLAs,
and pension of Ex-MLAs can not be calculated.
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